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Attention Privilege
that the proper quarters, that Iy, the Mr. Depaty-Speaker: What Mr.

Affairs, the
ghould have come

ey got to know of it before we

know of it when we read the
telegram over there, Therefore, it is
wiry odd that Government does not
oome of its own volition before the
House and that you have to send
word to them and they would come
at theéir pleasure. 1f you say that they
have communicated to you that they
want a little time to come befure
Parliament with proper preparation,
1 can understand that. Otherwise,
QGovernment is acting in a manner
which is not proper.

Sbri Nambiar: The news came as
oack as 11.30. 1t is already vory
late.

Mr, Deputy-Speaker: All of us have
received the news with a rsense of
shock. T agree with the hon. Mem-
bers. We share the voncern. (Inter-
ruptions).

Shri Hem Barua: The Prime Min-
ister should come and make a state-
ment.

Shri M. R. Masani (Rajkot): It is
wvery proper that, when news of this
kind comes, there should be concern
in this House. But Government must
have time first of all to verify: the
news, get proper news and then make
a considered statement. The Gov-
emment cannot ‘make a statement
here and now without knowing what
has happened. Let us behave in &
responsible manner. Let the Govern-
ment come tomorrow morning and
make @ statement. There is no need
for any statement now.

l-_mn-.llma No, no.
shri 8. M. Banarjee (Kanpur): The

Pilhs Mingter should mike a state-

ment aday,
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Masani has observed it.. (Interrup-
tiofts).

Shri 5. M. Banerjee: The Prime
Minister should come and make =
statement today. :

Mr. Deputy-Speaker: The members®
concern has been conveyed. 1 am are
the spokesman of the Governmant
will come here soon ang certainly
meet the wishes of the House,

Shri Nath Pai: We want you to
direct him, order him, command him,
summon him..

Shri Hem Barua: Please direct the
Prime Minister to come.

Mr, Depuiy-SBpeaker: Within half
an hour's tiéne, the Minister of Ex-
ternal Affairs will be present here
and say whatever he has got to say.
The hon. members may please 1e-
sume their seats, (Interruptions).

Shri Tennetl Viswanatham (Visa-
khapatnam): Will they come here in
response to the direction from you?

Mr. Deputy-Speaker: Mr. Lime.
14:12 hrs.
QUESTION OF PRIVILEGE

AGAINST The Hindustan
Hindi
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+ “In other respects, the powers,

privileges and immunities of each
Housze of Parliament, and of the
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members and the committees of
each House, shall be such as may
from time to time be defined by
Parliament by law,,  ."

St ot @ AT N AT wE
fad 7f § = 1950 % gOw ww
wHy & famwfisc st o)
WA 4T WT 9W & waga

“In 1701. the House of Commons
resolved that to printor publish
any books or libelg reﬂecti.n‘ on
the proceedings of the House is &
high violation of the rights and
privileges of the House, and in-
dignitics offered to their House
by words spoken or writings
published reflecting on its charse-
ter or proceedings have been cons-
tantly punished by both the Lords
and the Commons upon the prin-
ciple that guch actg tend 1o obe-
truct the Houses in the perfor-
mance of their functions by dimi-
nishing the respect due to them.

Reflections upon Memh;r!. the
particular individuals not heing
named or otherwise indicated, are
equivalent to reflections on the
House."”
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reflecting upon
their conduct as Members. On *26th
February 1701, the House of Com-
mons resolved that tp print or
publish any libels reflecting upon
any member of the House for or
Telating to his service therein, was
a high wviolation of the rights and
privileges of the House

“Written imputations, as affect-
ing a member gf Parliament, may
amount to breach of privilege,
without, perhaps, being libels at
commmon law, but to constitute a
breach of privilege 5 libel upon
a Member must concern  ihe
character or conduct of the
Member in that capacity.”.
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Mr. Deputy-Speaker: Shri Masani:

Shri M. B. Masani (Rajkot): Have
you granted leave to this motion?

ot wrw fagr et (werow-
97) : & ag s wgew § e e
W e afreer X X

ot wy fowd : felt & W frdw
et fear &

Mr. Deputy-Speaker: Let him ask
the leave of the House.

o wy fordr 8§ w & F feeht
T oo fadw Y fear g
Mr, Deputy-Speaker: Is there any
objection to leave being granted?
oft wy forwrdt : o W qe R R
v an Graw § 7 wx aex £
wrr 7 frdm v 2 @ way
w1
The Minister of Law (Shri Govinda
Menon): No objection.

Shri Randhir Singh: We are sup-

porting him fully. This is every-
body’s cause, not his own.

ot wy fomk : W wery
¥ fien § fs og wraen frkrfrsre
afafy & oo ad ot ow & TEwEE
oz wfere & e e fy andk

Mr. Deputy-Speaker: Both issues?

Shri Govindg Menen: It can be add-
ed on there.
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Question of
Privilege

Mr. Deputy-Speaker: The subject is
the same.
ot ag fara : fgrzmva Tgea
oaq AT gAY fa@d arr aafE
g g | fesgedm sma 2 1 #F I
F3q fgegeaty &1 AT @r 2
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Mr. Deputy-Speaker:
is:

The question

“That this matter be referred to
the Committee of Privileges for
report”.

Shri M. Y. Saleem (Nalgonda): I
want to draw your attention to ruie
226 which says:

“If leave under rule 225 is
granted, the House may consider
the question and come to a deci-
sion or refer it to a Committee of
Privileges on a ‘'motion made
cither by the member whpo has
raised the question of privilege or
by any other member”.

There are two aspects to the case.

Shri Nath Pai (Rajapur): We know
that.

Mr. Deputy-Speaker: He has al-
ready moved a motion.

Shri M. Y. Saleem: After the mo-
tion has been moved and leave grant-
ed, it is for the House either to con-
sider it or refer it to the Privileges
Comrmittee.

Mr. Deputy-Speaker: The motion is
to refer it to the Privileges Com-
mittee.

Wt wq fowd : gv qEAT g9
Zq HEA § T BAST AT A2 F
al g gMgT 1@ FFA 2 |
The Minister of Parliamentary Af-
fairs and Communications (Dr. Ram

Subhag Singh): We have no objection
to leave being granted.

Mr. Deputy-Speaker: The question
is:

JYAISTHA 15, 1889 (SAKA)
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“That this matter be referred to
the Committee of Privileges for
report.”

The metion was adopted.

Mr. Deputy-Speaker: The matter
stands referred to the Committee of
Privileges.

off o Hro FAWE (FHIY)
AAAT 7EEg A1 9y fawr 9 9z =0T
ar g & 93 ¥ awEs 7w arfas
AWt § SarE qad w1 91 | (saEa)

My point is that the proprietor of
those newspapers, Shri Birla, should
also be called before the Privileges
Committee.

Mr. Deputy-Speaker: Whatever has
been said in the motion and the ob-
servations following it has been re-
corded here.

14.36 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT, AUDITED ACCOUNTS ETC.
RE: IDIAN RARE EARTHS LrTD.

The Minister of State in the De-
partment of Atomic Energy (Shri
M. S. Gurupadaswamy): On behalf of
Shrimati Indira Gandhi, 1 beg to lay
on the Table a copy of the Annual
Report of the Indian [Rare Earths
Limited, Bombay, for the year 1965-
66, along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon, under
sub-section (1) of section 61%A of
the Companies Act, 1956. [Placed in
Library, see No. LT-512|67.]

ANNUAL REPORT, AUDITED ACCOUNTS ETC:
RE: GarpEN ReAcH WoRKsHoprs LTp.

The Minister of Parliamentary Af-
fairs and Communications (Dr. Ram
Subhag Singh): On behalf of Shri
B. R. Bhagat, I beg to lay on the
Table a copy of the Annual Report
of the Garden Reach Workshops
Limited, Caleutta for the year 1965-66



